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To, 

Ministry of Environment, Forest and Climate Change 
Government of India 

(HSM Division) 

(1) Director of Factories & Boilers 
Odisha, Kharvel Nagar, 

File No. HSM-11/32/2024-HSM 

Bhubaneswar-75 1 001 

(2) Chairman, Central Pollution Control Board, 

Sir/Ma'am, 

Indira Paryavaran Bhawan 
Jorbagh Road, 

Aliganj New Delhi-1 10003 
Date: 16.01.2025 

Parivesh Bhawan, Maharshi Valmiki Marg, East Arjun Nagar, Vishwas Nagar 
Extension, Shahdara, Delhi, 110032 

Sub: OA No. 157 of 2024 in the matter of News item titled �Odisha 9 hospitalised after 

suspected gas leak at Rourkela Steel Plant" appearing in The Times of India dated 

01.07.2024 before NGT (EZ) Kolkata-reg 

Kind attention is invited to the above captioned subject matter. The Hon'ble National Green 

Tribunal (EZ), Kolkata has taken suo-moto cognizance in the matter based on news item titled 

"Odisha 9 hospitalised after suspected gas leak at Rourkela Steel Plant". The matter relates to 

the hospitalization of nine people following a suspected gas leak incident at Rourkela Steel 

Plant in Odisha. As per the article, nine persons, including three officials and six contract 
employees felt unwell while working in the blast furnace number 5 after coming in contact 
with some gas. It is alleged that the leak was reported in a blast furnace of the plant. 

2. The Hon'ble Tribunal vide order dated 07.01.2025 has observed that Occupier should 

notify about the major chemical accident to concerned authority and concerned authority shall 
undertake full analysis of accident report and sent to MoEF&CC as prescribed. 

3. That Rule 5 of the Manufacture Storage and Import of Hazardous Chemicals Rules, 1989 

"() Where a major accident occurs ona site or in a pipe line, the occupier shall within 
48 hours notify the concerned authority as identified in Schedule 5 of that accident, and 
furnish thereafier to the concerned authority a report relating to the accidents in 
installments, if necessary, in Schedule 6. 

(2) The concerned authority shall on receipt of the report in accordance with sub-rule 
l ofthis rule, shall undertake a full analysis of the major accident and sent the requisite 
information within 90 days to the Ministry of Environment and Forests through 
appropriate channel. 

stipulates that: 
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(3) An occupier shall notify to the concerned Authority, steps taken to avoid any 

repetition of such occurrence on a site. 

(4) The concerned Authority shall compile information regarding major accidents and 
make available a copy of the same to the Ministry of Environment && Forests through 

appropriate channel. 

(S) The concerned Authority shall in writing inform the occupier, of any lacunae which 
in its opinion needs to be rectified to avoid major accidents. 

4 In view of the above, please confim whether the report has been forwarded by the 
Rourkela Steel Plant to the Concerned Authority as per provision of MSIHC Rules, 1989. 
Further, it is requested to kindly provide the copy of full analysis report of the accident to this 
Ministry at the earliest in compliance with Rule 5 of MSIHC Rules, 1989 so that the same can 
also be submitted before the Hon'ble Tribunal. 

This issues with the approval of competent authority. 

Encl: As Above 

Copy to: 

(Vinod Kumar Singh) 
Scientist F MoEF&CC 

Email: vinodsingh.77 @gov.in 
Ph :011-20819342 

1. The Chief General Manager (Law), Rourkela Steel Plant, SAIL, Rourkela, Odisha 

769011 

7



1 

 

Item No.05         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Original Application No.157/2024/EZ 

(Earlier O.A. No.771/2024/PB) 
 

News item titled “Odisha 9  
hospitalised after suspected  
gas leak at Rourkela Steel Plant”  
appearing in The Times of India  
dated 01.07.2024        Applicant(s) 

 
Date of hearing: 07.01.2025 
 

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER 
   HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
 

 For Applicant(s) : Suo Motu 
  
 For Respondent(s) : Mr. Rajib Ray, Adv. for R-1 (in Virtual Mode), 
      Ms. Papiya Banerjee Bihani, Adv. for R-2 (in Virtual Mode), 
      Ms. Anamika Pandey, Adv. for R-3 (in Virtual Mode), 
      Mr. Sanjay Rath, AGA for R-4 (in Virtual Mode), 
      Mr. Kallol Basu, Adv. for R-5 (in Virtual Mode) 
 

 
 ORDER 
 

1. Affidavit dated 26.11.2024 has been filed on behalf of the 

Respondent No.1, Central Pollution Control Board; the same is 

taken on record. 

2. Affidavit dated 06.01.2025 has been filed on behalf of the 

Respondent No.5, Rourkela Steel Plant, Sundargarh; the same is 

taken on record. 

3. Along with the affidavit dated 06.09.2024 filed by the Odisha State 

Pollution Control Board, a Preliminary Investigation Report has 

been filed of an investigation carried out on 01.07.2024. In this 

Report, it is mentioned that “Gas leakage was observed from the 

drain of nearby U-Seal-1 and the U-Seal was immediately isolated.” 

The Report further mentioned that “Cause of the gas leakage is 
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under investigation and details will be shared by the SAIL authority 

after a thorough enquiry”. 

4. Six months have passed but no fresh Investigation Report has been 

placed before this Tribunal to show what was the findings with 

regard to the gas leakage which leaked into the drain and became 

the cause of the incident resulting in the labours working in the 

Rourkela Steel Plant becoming unconscious. 

5. We direct the Odisha State Pollution Control Board to file fresh 

affidavit within two weeks bringing on record the Report of the 

investigation. 

6. The MoEF&CC in para 9 of its affidavit dated 31.08.2024 has 

referred to Rule 5 of the Manufacture, Storage And Import Of 

Hazardous Chemical Rules, 1989 (“Hazardous Chemical Rules” for 

short) which provides that the “Occupier should notify about the 

major chemical accident to concerned authority and concerned 

authority shall undertake full analysis of accident report and sent to 

MoEF&CC as prescribed.” 

7. The affidavit of the Ministry of Environment, Forests and Climate 

Change (MoEF&CC) is silent as to whether the Report has been 

forwarded by the Rourkela Steel Plant (the Respondent No.5 herein) 

to the “Concerned Authority”. 

8. We also find that the Central Pollution Control Board in its affidavit 

dated 26.11.2024, has merely referred to the Rules but has not 

placed before us any technical details as to whether in compliance 

of Rule 5 of the Manufacture, Storage And Import Of Hazardous 

Chemical Rules, 1989, Report has been submitted by the SAIL to 

the “Concerned Authority”. 
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9. We, therefore, direct the MoEF&CC and the Central Pollution 

Control Board to file fresh affidavit giving detailed facts. 

10. List on 25.02.2025. 

..................................... 
B. Amit Sthalekar, JM 

 

 
 

….......................................... 
Dr. Arun Kumar Verma, EM 

January 07, 2025, 
Original Application No.157/2024/EZ 
(Earlier O.A. No.771/2024/PB) 
OM 
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